FORM A
PUBLIC ANNOUNCEMENT

(Raguiaton G of the lre olveney and Bankruptay Board of irdin
insovenvy i 1 Proce. i ) Regutatons, 20161

FOR THE A N

-

M/S SPARTAINFOTECH SOL E LIM D
i __RELEVANT PARTICULARS E—
1. | Name of corporate deblor /S SPARTAINFOTECH SOLUTIONS PRIVATE LIMITED
2. | Date of incarporation of corporate 20001/2010
__jdebtor =
3 | Authently under which corporate ROC-KANPUR
debtor is incorporated / registered Registral
4 | Comorate Identity No /Limted | U72300UP2010P 1C039309 o
Liability ldentfication No. of
corporate dablor
5 | Address of the registered office VILL. BAKHTAWARPUR SECTOR-127 NOIDA GAUTAM
and principal office (f any) of BUDDHA NAGAR, UP 201301 INDIA
corperale deblor
6. | Insolvency commencement dale 23/0572022 (Copy of Judgment received on 24/05/2022)
_|in respect of carporale deblor )
7. | Estimated date of closure of 19/11/2022

insolvency resolulion process

8. | Mame and registralion number of PARAG SINGHAL
the insolvency professional acting Reg. No. IBBIIPA-DO1/IP-P-02127/2020-2021/13322

@s ntenm resolution professional

97| Address and e mallof the interim | 100265 Fiot No.17, Eideco Apariment, Sector4,
resoluton professional, as Vaishall, Ghasabad, UP 201010
registered with the Board __| sparageaiyahoo oo in

10 | Address and e-mall lo be used for crpspartamiotechid gmaill com
correspondence wilk tho nterim
resolution professional

11 | Last date for submission of claims 060e/2022
12.| Classes of creditors, if any, under NA ’

clause (b) of sub-section (6A) of
section 21, ascertaned by the
__|internm resolution professianal -
13 | Names of Insolvency Professionals MNA
identified 1o act as Authansed
Reprasentatve of craditors m a
dlass (Three names for each class)

14 [ (@) Retevant Fonms and Web link wawibbl govin
{b) Detais of authorzad Physical Address 423-B. Pacific Business Park, Sitn IV
representalives are avalable at Sahibabad Incustrial Area, Ghaziabad, UP 201010

Notice is heroby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the M/S SPARTAINFOTECH
SOLUTIONS PRIVATE LIMITED on 23.05.2022 (Copy of Judgment received on 24.05.2022),
The creditors of M/S SPARTAINFOTECH SOLUTIONS PRIVATE LIMITED. ate hereby called
upan to submit ther claims with proof on or before 06.06 2022 ta the intenim resolution
professional at the address mentioned against entry No 10

The financial creditors shall submut ther claims with proot by electreme means only. All other
creditors may submitthe claims with proofin person, by post or by electronic means.

A financial ereditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals lis
against entry No.13 1o acl as authonised representative ol the class [specily class) in
CA-N.A

Subrmission of false or misleading proots of claim shall attract penalties.

Name and Signature of Interim Resolution Pro
PARAG

REGD NO. IBBI/IPA 001/IP PO2127/2020 202
Daic 26 05.2022
Place Ghazinbad
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Will work as Delhi’s local guardian: New L-6

Saxena promises easy accessibility to people, hints at solving pollution woes and urges communities to come together

EXPRESS NEWS SERVICE @ New Delhi

VINAI KUMAR Saxena, Who
took oath as Delhi’s 22nd Lieu-
tenant Governor on Thursday,
said he would work as a “local
guardian” and citizens would
see him more on the roads than
inside the L-G House.

Saxena, 64, former chairper-
son of the Khadi and Village In-
dustries Commission (KVICO),
during the swearing-in said that
he wants to develop Delhi as a
‘city of joy” and a “city of flow-
ers” while saying he would try to
solve the city’s air pollution is-
sue with the help of the Centre,
Delhi government and citizen
participation. He also spoke
about the recent incidents of
communal violence in the city
and urged people of all commu-
nities to forget the riots and
come together in unity, for which
he also recited a poem.

The ceremony took place at
Raj Niwas, which was attended

by MPs, union ministers, senior
BJP leaders, top bureaucrats
as well as Delhi CM Arvind Ke-
jriwal and his cabinet ministers.
The acting Chief Justice of Del-
hi High Court, Justice Vipin
Sanghiadministered the oath of
office to the new L-G.

“T’ll work as a local guardian.
You’ll see me more on roads than
in Raj Niwas. Pollution is a ma-
jor issue in Delhi, will try to
solve this problem along with
the Centre, Delhi government
and local citizens. People work-
ing in unorganised sectors will
be trained and brought back to
the mainstream,” he said.

He further said that many ri-
ots took place in Delhi. “It’s bet-
ter to forget all of them... People
should stay together... My dream
is to develop Delhi as a city of
joy,” he said.

tAesthetic overhaul’

Hours after assuming office,
Saxena conducted a field visit

from Connaught Place to the air-
port and directed officials for an
“aesthetic overhaul” of the en-
tire stretch, officials said.

He laid special emphasis on
horticultural overhaul of the en-
tire stretch by planting suitable

More MCD schools in dismal
state, finds child rights panel

IFRAH MUFTI @ New Delhi

THREE days after the Delhi
Women Commission (DCW) con-
ducted a surprise inspection at
four municipal corporation
schools and called them ‘horror
houses’, the Delhi Commission
for Protection of Child Rights
(DCPCR) found another set of
MCD schools in dismal
condition.

During a surprise inspection
in one of the schools run by the
MCD in Delhi’s Jahangirpurion
Thursday, the commission
flagged various disturbing is-
sues concerning the schools.

Following the inspection, the
Commission issued a show-
cause notice to the Education
Department of the municipal
corporation and sought a de-
tailed explanation thereof.

Dysfunctional toilets, filthy
premises, miscellaneous infra-
structural flaws, uncovered
boreholes, exposed live wires
and hazards endangering chil-
dren were some shortcomings
highlighted by the commission.
The commission also stated the
infra deficiencies observed pose
a serious threat to the students’
safety and security.

Sharing the photos of the
schools in poor condition, the
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A DCPER OffIEIal (hE(kS a crack on a pillar
at a school | express

DCPCR said that the inspection
was led by commission member
Ranjana Prasad and was joined
by MCD nodal officer Shiv Pal
Chauhan, and members of the
Delhi School Management
Committee.

Talking to this newspaper,
Ranjana Prasad said, “DCPCR is
highly concerned for the safety
and well being of children. The
commission is planning to do
more surprise inspections.”

On May 22, the Delhi Commis-
sion for Women (DCW) had also
conducted surprise inspections
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NEET-UG mandatory for
nursing, maintains HC

EXPRESS NEWS SERVICE @New Delhi

THE Delhi High Court on Thurs-
day rejected an appeal related to
admission in BSc Nursing cours-
es which had challenged the no-
tification issued by the National
Testing Agency (NTA) that made
clearing of NEET-UG
examination a prerequi-
site. The appeal was pre-
ferred from the order of
a Single Judge, refusing
to interfere in the

Q

Subjects on which
the candidates

eligibility condition of qualify-
ing the NEET-UG as a pre-condi-
tion for admission in Military
Nursing Service courses.

The counsel of the appellant
had argued that Military nurs-
ing service aspirants have a dif-
ferent eligibility criteria and
their exams are con-
ducted by the Director
General of Military
Service. However, the
court dismissed it say-
ing that it is an irrele-

are tested for >
matter. NEET-UGarethe Vant comparison.
The court held that same as the It further noted that

merely because the ap-
pellants wanted to com-
pete for BSc (Nursing)

subjects on which
the candidates
were earlier

the appellants have been
given enough notice to
prepare for the NEET-

as opposed to the Mili- testedfortheBSc {jG Examination which
tary Nursing Service, it (NUrsing) courses i q1a+6d to be held in
makes no difference. Adv Harish July 2022.

A division bench of Vaidyanathan In the appellant’s
Acting Chief Justice Shankar,appearing case, they had been pre-
Vipin Sanghi and Jus- fortherespondent  paring for a year for the

tice Sachin Datta ob-

served that the case of the appel-
lants is no different from the
earlier decided case of Saloni
Yadav where it was held that
there is no infirmity in NTA’s de-
cision to include a mandatory

BSc (Nursing) Examina-
tion based on the syllabus pre-
scribed in the said course, and
suddenly an advertisement was
issued by the respondents laying
the condition that the candidate
had to clear NEET-UG.

OBSERVATIONS
RECORDED BY DCPCR

® Multiple e-rickshaw charging stations
right outside school gate, live wires seen

= Multiple ® Campus extremely

pillars of unkempt and

school building = unhygienic

g;"cilSODEd ® Empty alcohol
bottles and substance

m (racks on abuse evidence found

walls

™ Flush in toilets for
students not
functioning in all the
three commodes. At
the same time, flush

concealed with
metal sheets in
multiple places

® Boreholes in

school in the toilets for
Premises designated staff
covered functioning

..No. oney ® Filthy smell near
drinking water Al
station/wash

basin for = Most windows of
children classrooms broken

at four schools run by the MCD
to check the condition of safety
and security of students in the
schools. Terming the conditions
of the schools as “pathetic, un-
safe and deeply disturbing”, the
DCW had also issued a notice to
the municipal commissioner di-
recting that action be taken.

‘Sharjeel free

EXPRESS NEWS SERVICE @ New Delhi

THE Delhi High Court on Thurs-
day permitted JNU student
Sharjeel Imam to approach a tri-
al court for interim bail on
account of a Supreme
Court order to keep in
abeyance proceedings in

all sedition cases in the
country.

Imam was arrested in a
case related to alleged in-
flammatory speeches made by
him during protests against the
Citizenship Amendment Act
(CAA) and the National Register
of Citizens (NRC) in 2019.

HC rejects plea on
Lokayukta decision

New Delhi: The Delhi High Court
Thursday dismissed a petition
seeking to implement the
provisions of the Lokpal and
Lokayuktas Act, 2013 in the
national capital to establish the
Lokayukta to deal with complaints
relating to corruption against
certain public functionaries. A
bench of Acting Chief Justice Vipin
Sanghi and Justice Sachin Datta
said it was not for the court to
direct the legislature to enact or
amend a law, as desired by the
petitioner, and rejected the plea.
The bench said all that the 2013
Act requires is the appointment of
Lokayukta in every state and the
same has been done in Delhi under
the Delhi Lokayukta and
Upalokayukta Act, 1995. The court
was hearing a petition by NGO Help
India Against Corruption, seeking
to direct the Government of Delhi
to implement the provisions of
Lokpal and Lokayuktas Act in Delhi.
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L-G Vinai Kumar Saxena and CM Arvind Kejriwal greets each other as Chief Justice of
Delhi High Court Vipin Sanghi looks on during the ceremony on Thursday | SHEKHAR YADAV

all-weather flowering plants and
aesthetical landscaping includ-
ing step gardens and water foun-
tains. “He also laid stress on the
use of recycled drain water for
the purpose of greening dry
stretches to curb pollution,” said

L-G inspects key stretches

L-G Vinai Kumar Saxena also
inspected key stretches including
Sardar Patel Marg, Dhaula Kuan,
Mahipalpur, Mehram Nagar and
Mandi House roundabout, among
others. The L-G stressed on
coordination among different
government agencies for
infrastructure upgrades

an official.

He also inspected key stretch-
es including Sardar Patel Marg,
Dhaula Kuan, Mahipalpur, Me-
hram Nagar and Mandi House
roundabout, among others. The
L-G stressed on coordination
among different government
agencies for infrastructure
upgrades.

Saxena was accompanied by
Chief Secretary Naresh Kumar,
New Delhi Municipal Council
chairman, DDA vice-chairman,
MCD commissioner and other
senior officials.

Govt team visits Kashmere
Gate, Kamla Nagar markets

EXPRESS NEWS SERVICE @New Delhi

A Delhi government panel on
Thursday visited Kamla Nagar
and Kashmere Gate markets as
part of its survey of 20 major
markets for feasibility of beauti-
fication, officials said.

The panel will shortlist five
of these markets to rede-
velop as announced in
the Rozgar Budget for
2022-23.

During the visit, trad-
ers put forth demands to \
develop selfie-points and
highlight food hubs in Kamla
Nagar and Kashmere Gate mar-
kets, they said.

Chamber of Trade and Indus-
try (CTI) chairman Brijesh Goy-
al, who is a member of the panel,
said traders of Kamla Nagar told
them that the market is located
close to Delhi University and

hence it is the first choice of
women and youth but there is
lack of toilets for women.

“Traders demanded that is-
sues such as lack of toilets, espe-
cially for women, parking prob-
lems and dangling wires in these
markets should be addressed.

“Kamla Nagar traders also
said many selfie points can
be developed. They said
at Kamla Nagar, there
are famous shops of
chhole bhature, chaat
and street food, which the
government can promote
by highlighting them,” Goyal
said. He said the panel will visit
Karol Bagh and Kirti Nagar mar-
kets on Friday.

An eight-member expert com-
mittee constituted by the gov-
ernment has been tasked with
the selection of five retail mar-
kets that will be redeveloped.

EXPRESS READ

Jamia: Over 1 lakh students apply for 136 programmes

New Delhi: A total of 1,03,397 candidates have applied to the Jamia Millia
Islamia (JMI) seeking admissions in 136 programmes for the academic
year 2022-23, an official informed on Thursday. Out of the total
candidates, 56,667 are females, informed registrar Nazim Hussain Al Jafri.
The registration for all UG and PG courses ended on Wednesday. Among
the 136 programmes, 39 are UG courses and 78 PG courses.

to go to trial court for bail

A bench headed by Justice
Mukta Gupta allowed Imam to
withdraw his application seek-
ing interim bail from the high
court after special public prose-

cutor Amit Prasad said
while the case essentially
pertained to section 124A
(sedition) of the IPC, the
law required the accused
to first move the trial
court for bail and ap-
proach the high court in
case of an appeal.

“The applicant is permitted to
withdraw the application with
liberty to file application before
the trial court,” said the bench

also comprising Justice Mini
Pushkarna. The application
seeking the interim bail was
filed in Imam’s already pending
bail plea. Imam, who has been
charged with section 124A of the
IPC, which entails life imprison-
ment, had approached the high
court earlier, challenging a trial
court’s order denying him bail.

As per the prosecution, Imam
had allegedly made speeches at
the Jamia Millia Islamia on De-
cember 13, 2019, and the Aligarh
Muslim University in 2019 in
which he threatened to cut off
Assam and the rest of the north-
east from India.

Trademark suit: Sholay makers
get 325 lakh over title misuse

EXPRESS NEWS SERVICE @NewDelh|
THE Delhi High Court has said
that “Sholay” is the title of an
“iconic film,” which, as a mark,
cannot be held to be devoid of
protection and restrained the
use of the film title by persons
alleged to be misappropriating
the same.

The high court, which said
certain films, like ‘Sholay’ cross
the boundaries of just being or-
dinary words, also awarded
damages of %25 lakh to the mak-
ers of the movie -- Sholay Media
and Entertainment Pvt Ltd and
Sippy Films Pvt Litd -- which had
filed the lawsuit against persons
using the popular film title to
run their businesses.

Justice Prathiba M Singh,
while dealing with a trademark
lawsuit stated that titles and

NRIATEET STAA CAST

GREATEST STORY

films are capable of being recog-
nised under the trademark law.
The judge noted that the case
was contested for over 20 years
and the adoption of the mark
‘Sholay’ by the defendants for
selling the DVD of the film on
their website etc was ‘clearly
mala fide and dishonest’ and
awarded Rs 25 lakh as costs.

MIN MAX Sunrise 5.24am

2 8 0 C 3 9 0 C Sunset 111pm

\ FORECAST Moonrise  3.25am
WEATHER Hazy sun Moonset  4.27pm

DSEU Vice-Chancellor Professor Neharika Vohra along with officials of
the Department of Prisons after signing the MoU on Thursday | express

DSEU, Tihar launch
programme for
inmate rehabilitation

EXPRESS NEWS SERVICE @New Delhi

THE Delhi Skill and Entrepreneurship University
signed a Memorandum of Understanding (MoU) with
Tihar Jail, the Department of Prisons for training and
skill enhancement of the inmates. The initiative is in-
tended to support long term rehabilitation of the in-
mates and integration into the society.

With the collaboration, the skill varsity shall offer dif-
ferent skill based courses at Tihar Jail
and award certificates upon successful
completion of the programme which
will enable the inmates to be gainfully
employed upon release from jail. It iS we see this not
envisaged that skill training shall en- just as a skilling
able inmates upon release to have an programme but
opportunity to respectfully integrate something which
themselves into the society. also builds agency

The university will deploy trainers 3mong the
for imparting skill-based courses for |trI|1r_na_t_es_. Through
. T . is initiative, we
identified groups among the prison- .-+ give the
ers. It is proposed that a detailed as- prisoners a second
sessment of existing skills and market chancetoleada
requirements will be conducted before respectable life
the launch of the courses, which shall upon release
be tailor-made for the prisoners. :

Vice-Chancellor Professor Neharika \'\;ech aDrg(EUVohra,
Vohra, at the signing said, “We see this ’
not just as a skilling programme but
something which also builds agency among the inmates.
Through this initiative, we want to give the prisoners a
second chance to lead a respectable life upon release.
Along with skill development, we shall focus on provid-
ing foundational support and emotional-psychological
well-being to the inmates for a more holistic learning
experience.”

Director General (Prisons), Sandeep Goel, congratu-
lated the university for partnering with Tihar Jail.

Admission criteria: St Stephen’s
urges DU to reconsider stand

New Delhi: St. Stephen’s College on Thursday wrote to
Delhi University urging it to “reconsider its decision” of
treating admissions done through the 85:15 weightage
formula as “null and void”, an official said. In the letter
to the DU administration, the college mentioned that
in 1992, the Supreme Court had given permission to St.
Stephen’s for admitting students through interview
process, he said. The varsity official, however, said the
DU is firm on its decision. The development comes
days after DU warned the St. Stephen’s College that it
will declare “null and void” all admissions made by it
in violation of the CUET guidelines after the college
released a prospectus announcing that it will admit
students for UG courses while sticking to its stated
85:15 weightage formula. In a letter to St Stephen’s
principal John Varghese, registrar Vikas Gupta had said
any admission done in violation of the admission
norms will not be recognised and treated as annulled.
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FOR THE ATTENTION OF THE CHEDIT‘I‘JHS OF
M 'S SPARTAINFOTECH SOLUTIONS PRIVATE LIMITED

RELEVANT PARTICULARS
S SFARTAINFOTECH SOLUTIORNS PRIVATE LIMITED
20012010

1. | Wama of corporale chation
2 | Dabe of ncorporation of comonate
| e
& | Authonty undar which comansle
| debvior s incorporated | regisierad
4. | Corporrte ldenfiy Mo | Liried
Liablily Identifcalion Mo, of
| O dlebilr
* | Address of e regstend offoe
and principal otice §f any] of
| CofpoiaEie debios
E. | Insakmency commenceman dabe
|n resnect OF Corpovaie Chior

| ROC KANPUR
| Regstration Mo, 039305
U7 2300UP201 0P TCoea s

| VL BARHTAWARPUR SECTOR-1 27, MGG, (ALIT AN
BLIDDHA MAGAR, LLF 20030 MDA

| SRR Copy of Jodgrent recefved o 2405730E)

7. | Estimated dale of closurs of [Tani20e
| ety el lion process {
B. | Marme and regetation nmber of FARALE SEHAL

| the: insakency prolesaonal ading
A% inberim resoluiion prolessional
B | Adcess and e-mal of the inlenm
1 resohution professional as
regpsiarnd wih the Board
10, | Adceess and e-mal 1o ba used for
comaspondance with thi intenm
| rescdution professional _
11, | Last dale for submission of daims | DS
12 | Classes of crediors. i any, under [T
e (o ol sub-gachon (58} o
Sachion 21, ascedaned by the
| irferim résolulion professional
13, | Mames of Insakbency Prolessionals | R,
dentiied o act as Authonhed
Reproseriative of oredions in a
siass [Threa rames for each dass)
14, | {8} Arlevant Forms and
() Dietatis of agnonzed
mpresaTlaias ard avalaio At

R, ko, IBBLRAD IR-RO ETE0e0-2021 1 3322

| 0B, Fiol Mo 1, Eideca Apanment, Seciord
Naishal, Ghaziabad, U 201010

| speragoagiyahomcon
cirpapananiotechingrnal com

Wels lirdk. awacibbl povin
Piwsical fiddness: 423:B, Padfic Business Park, Sia i
Sahitabad Incsnal Araa, Ghamakad, U2 2010140

Mobtce & hersby given that the Malional Company Law Tribunal has ordered the
carmmaencement of a conporate insobdancy resalulion process al the WS SPARTAINFOTECH
SOLUTIONS PRIVATE LIMITED an 23.05.2022 (Copy of Judgment recelved on 24.05 2023},
T craditors of MS SPARTAFOTECH SOLLITIONS PRIVATE LIMITED, are herabiy called
upan o submit thair claims with prood on o bafore 06,08 20082 to the infenim resohdion
professana at the address mantioned againsteniry ko, 10.

Thea linancial creditons shall submit heir claims with prool by alecirons reans anky. A5 ather
credton may submitihe claims with prood in pesson, by postor oy alacinonic means.

A fnancial cradiior belonging io a class, a5 lsied aganst the antry Mo, 12, shall ndicate is
choice of authorsad representatiee from ameng the thee insohaency professionals bsted
#gainst enry Ma. 13 10 act a2 authorised represamatieg of the class [specily clas] in Form
CA-MLA.

Submission of talge or misleading procfs of claim shall etiract panaltias,

5

Marme and Signature of Interim Besalulion Prolessianal

FARAG SINGHAL

REGD: MO, FEEEVIPA-00TIP-FO2 1 27/2020-20211 3322
Diage: 2405, 2022
Place: Ghaziabad
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NOTICE

|, Savitri Devi w/o Sh. Sewa
Dass resident of Vill & P.O.
Chaloh, Tehsil- Indora District -
Kangra (HP) {Mother of no
39958951 Ex hav Raj Kumar}
Declare That i have changed my
name from Shanti Devi to Savitri
Devi i further declare that actual
and correct spelling of my name
are savitri devi and not shavitri
devi this is the information of

general public vide affidavit
(4268)

NOTICE

I, No 6932136Y, Rank- Ex
Nk, Name -Kuldeep Raj S/o Late
Sh. Kaku Ram, R/O Vlllage - Lado
Chack, Post, Teh & Distt -
Pathankot (PB) Pin - 145001,
hereby declare that in my serv-
ice record, name of my daughter
is written as Kumari Simran
which is incorrect. Correct name
of my daughter is Simran as per
her  Aadhar Card and
Matriculation certificate, please
correct it. (4268)

NOTICE

I,Nirmal Singh S/O Lashkar
Singh , R/O H.No. R-15,New
Upkar Nagar, P.O. Chugitti,
Jalandhar declare that my son
Sukhwinder Singh and his wife
Parminder Kaur both are out of
my control. So ,I disown them
from my all moveable and
immovable properties. Anybody
deal with them at their own risk
and responsibility. (4030)

NOTICE

| Kamala legally Mother of
No. 14683125F Rank Sepoy
Anil Kumar Jakhar Resident of
Village Dhani Bagawali P.O.
Bhudoli P.S Neem Ka Thana
Tehsil Neem Ka Thana distt
Sikar State Rajasthan, Unit 601
EME BATLAION Old Cantt
Patiala C/O 56 APO, Pin
906601 have changed my
name from Kamli Devi to
Kamala & Dob wrongly men-
tioned 01/07/1971,but correct
Dob is 01/ 01/ 1955. Vide
Affidavit dated 25/ 05/ 2022,
before distt court Patiala.
(4210)

NOTICE

I, No.15337045H Rank Hav
Name Hoshiyar Nath Goswami
S/o Bachi Nath Goswami per-
manent resident of Vill-Sungal,
PO-Khulet, Teh- Gangolihat,
Distt.  Pithoragarh, State
Uttrakhand, Pin 262522, Unit
234 Armd Engr Regt C/o 56
APO. |, have changed my name
from HOSHIYAR NATH to
HOSHIYAR NATH GOSWAMI
due to wrongly mentioned in
my service record/ sheet roll,
my correct name is HOSHIYAR
NATH GOSWAMI. Vide affide-
vit dated 13/05/2022, before

LOST NOTICE

I, Rajpati W/O Sh. Lakhi Ram In Respect Of
House No. 1328 Having Property Id No. 96/19,
Measuring 103.50 Sq. Mtrs, Situated At Sector -
10, Urban Estate, Tehsil And District Jind. | Have
Lost Conveyance Deed No. 6168 Dated
26.02.2021. Any Where In Jind. A Ddr No.
132300622100464 Also Registered At Jind. |
Also Declare That | Have Not Taken Any Type Of
Loan, Cc Limit Or Od Limit On Said Property. If|
Anybody Found And Any Concern In This
Property, Please Contact Advocate Kamal Singh
Mitter, #1591, Sector 16-17, Hisar Within 7 Day
Of This Publication (4253) |
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|parson within stipulated period, the permission for

It is for the information to general public that Sh
Rakesh Sharma S/o Sh Jagdish Chander (GPA
Holder) of Smt. Beenu Joshi Wjo Sh Rakesh
Kumar Rjo 69, Block Near Bhagwan Krishna
Mandir, VPO Kirdhan, Fatehabad has applied for
transfer of her H.No.1267/GF Situated in Housing
Board Colony, Sector-5, Hansiin favour of Sh Sita
Ram Sjo Sh. Narayana Ram Rjo VPO Kirdhan,
fatehabad If any Person has any objection regarding
transfer of this flat he/she should file objection with
documentary proof in writing in person, to this
office within 15 days from the date of publicati

of this notice. If no objection is received from any

transfer of flat will be granted in favour of Sh Sita
Ram S/o Sh. Narayana Ram the basis of
documents submitted as per policy of the Board. No

Family Court, Jalandhar

Tajinder Kaur W/o Captan Singh

Address: VPO Haripur Tehsil

Adampur, Distt. Jalandhar 144102.
Versus

Captan Singh S/o Mahiga Singh

Address: VPO Haripur Tehsil
Adampur Distt. Jalandhar-144102
presently at VPO Samrai Distt.
Jalandhar 144418, presently at VPO
Samrai Distt. Jalandhar 144418,
Punjab.

CNR No. PBJL01-012912-2021
Next Date: 02.08.2022
DMC/1952/2021

Petition Under Section 13 of Hindu
Marriage Act for Dissolution of|
Marriage by a decree of divorce

PUBLICATIONISSUED TO :

Captan Singh

Father:- Mahiga Singh,

VPO Haripur Tehsil Adampur Distt.
Jalandhar-144102 presently at VPO
Samrai Distt. Jalandhar 144418,
presently at VPO Samrai Distt.
Jalandhar 144418, Punjab.

In above titled case, the
defendant(s)/respondent(s) could
not be served. It is ordered that
defendant(s)/respondent(s) should
appear in person or through counsel
on 02.08.2022 at 10.00 a.m.

For details logon to https://high
courtchd. gov.in/?trs= district_
notice & district=Jalandhar
Poonam R Joshi, Principal Judge,
Family Court, Jalandhar

(Office)

W ufg=rg & 59 Haat a7 feq 57 ot | | Claim/objection shall be entertained after that in
STHIT &41 J297 | HYUS 8¢ 995 | this regards.Estate Manager, Housing Board
(1455) | [Haryana, Hisar (4269)
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Tehsil-Rupnagar/District-Rupnagar,
PunJab
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Fam u3™ Village Khabra Po Singh
Bhagwantpur Ropar, Village-Khabra/
Tehsil-Rupnagar/District-Rupnagar,
Punjab.
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COURT NOTICE

Form No. 45 (Blank
Criminal Courts, Ludhiana
In the Court of Sh.
Tarunpreet Singh Judicial
Magistrate-Ist Class,
Ludhiana

Next Date, Purpose of case, Orders
and Judgments as well as other case
information is available on http://
districts.ecourts.gov.in/ludhiana

CNR No. PBLD03-065216-2018
Next Date 20.07.2022

Capital First Ltd
Vs
Devraj Sau

Notice To

Devraj Sau R/o St.No. 8 Gagan
Nagar, Giaspura Ward No. 22,
Chintpurni Mandir, Ludhiana-
141008

Whereas it has been proved to the
satisfaction of this court that You, the
above named accused//accused
persons can’t be served in the
ordinary way of service. Hence. this
Proclamation under 82 of code of
criminal procedure is hereby issued
against you with a direction that you
should appear personally before this
court on 20.07.2022 at 10.00 a.m. or
within 30 days from the date of
publication of this proclamation.

Take Notice that, in case of default
on your part to appear as directed
above, the above said case will be
heard and determined as per law, in
your absence.

For details logon to https://
highcourtchd.gov.in/?trs= district_
notice & district=ludhiana.

Sh. Tarunpreet Singh
Judicial Magistrate-Ist Class,
(4320) Ludhiana
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COURT NOTICE

Form No. 45 (Blank
Criminal Courts, Ludhiana
In the Court of Sh.
Tarunpreet Singh Judicial
Magistrate-Ist Class,
Ludhiana

Next Date, Purpose of case, Orders
and Judgments as well as other case
information is available on http://
districts.ecourts.gov.in/ludhiana

CNR No. PBLD03-065223-2018
Next Date 20.07.2022

Capital First Ltd
Vs
Pawan Kumar

Notice To

Pawan Kumar R/o H.No. 02 St.No.
1, Meharban Basti Jodhewal, Near
Walia Palace Ludhiana-141007

Whereas it has proved to the
satisfaction of this court that You, the
above named accused//accused
persons can’t be served in the
ordinary way of service. Hence. this
Proclamation under 82 of code of
criminal procedure is hereby issued
against you with a direction that you
should appear personally before this
court on 20.07.2022 at 10.00 a.m. or
within 30 days from the date of
publication of this proclamation.

Take Notice that, in case of default
on your part to appear as directed
above, the above said case will be
heard and determined as per law, in
your absence.

For details logon to https://
highcourtchd.gov.in/?trs=district_
notice & district=ludhiana.

Sh. Tarunpreet Singh
Judicial Magistrate-Ist Class,

In the Court of Sh. Manu
Mittu Judicial Magistrate-
Ist Class, Ludhiana

Axis Bank
Vs
Harnam Singh

CNR No. PBLD03-048834-
2017
Next Date 02.07.2022

Publication Issued to:

1. Harnam Singh S/o Saun
Singh R/o VPO Faitmpur
Manian Wala, Teh. Malout
152107

2. Sukhchain Singh S/o
Harnam Singh R/o VPO
Faitmpur Manian Wala, Teh.
Malout, 152107.

Whereas it has proved to the
satisfaction of this court that You,
the above named accused/ (accused
persons) can’t be served in the
ordinary way of service. Hence. this
Proclamation under 82 of code of
criminal procedure is hereby issued
against you with a direction that
you should appear personally before
this court on 02.07.2022 at 10.00
a.m. or within 30 days from the
date of publication of this
proclamation.

Take Notice that, in case of default
on your part to appear as directed
above, the above said case will be
heard and determined as per law, in
your absence.

Complaint U/s 138 of N.I. Act.

For details logon to https://
highcourtchd.gov.in/?trs=
district_ notice & district=
ludhiana.

Sh. Manu Mittu Judicial
Magistrate-Ist Class,

COURT NOTICE
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SALES IN ITS
CONDITION” INTERESTED PARTIES
CAN GIVE THEIR QUOTATIONS BEFORE
OR ON THE DATE OF 30TH MAY 2022
BRANCHADDRESS:

“AS IS WHERE IS| |-y g v = R T
“AS IS WHERE IS CONDITION”INTERESTED
PARTIES CAN GIVE THEIR QUOTATIONS
(ONLINE/OFFLINE) WITHIN 15 DAYS FROM
THIS PAPER PUBLICATION i.e. ON OR
BEFORE 10.06.2022 (Please note that closing
Auction date would not be a Weekly off /
Holiday).

HIMACHAL PRADESH

PUBLIC WORKS DEPARTMENT

NOTICE INVITING TENDER

Short terms tenders on form 6&8 are hereby invited by the Executive Engineer Bangana Division HP.PWD Bangana
on behalf of the Governor of H.P. for the following works from the approved and eligible contractors/firms of appropri-
ate class enlisted in HPPWD as per latest instructions so as to reach and open in his office as per time schedule given
below The offer of the tender will be kept open for 120 days from the date of opening of the tenders. The undersigned
reserves the right to reject any or all the tenders without assigning any reasons.

1.  Date of receipt of applications for the tender 15.06.2022 upto 5.00 PM.
Form a/w requisite documents: -
2. Date of issue /sale of tender forms against 16.06.2022 upto 4.00 PM.
Cash payment (Non-refundable):-
3.  Date of receipt of tenders: - 17.06.2022 upto 10.30 AM.
4.  Date of opening of tenders: - 17.06.2022 at 11.00 AM.
Sr. | Name of Work Estimated | EMD | Time Cost of | Eligible
No. Cost Limit Tender | class of
Contractor
1 C/O road between building & Premisses at Gokul Gram 227572 4600 | Two 350 Class-D
at Thanakalan in Tehsil Bangana Distt. Una (SH:- C/O Months
Hume pipe culvert with wing wall at RD 0/530).
2 Repair of JE office at Teuri (against stock storage). (SH:- P/L| 177458 3600 | Two 350 Class-D
septic tank & barbed wire in back side of main building) Months
3 C/O link road to harizan Basti sardaran from Boul jhamber | 494070 9900 | Two 350 Class-D
Lam road . (SH:- P/L cement concrete pavement in km Months
1/015 to 1/265
4 C/0 link road from Khurwain Ambehra Dheeraj road towards | 497835 99600| Two 350 Class-D
village Skon via Laliya ba Behra Kuwari. (G.P. Mommyar). Months
(SH:- C/0O 6.00 Meter Span culvert at RD 0/090)
5 C/O Path over existing Nallah in ward no. 3 in Gram 494294 9900 | Two 350 Class-D
Panchayat Ajnouli. (SH:- C/O 3.00 X 3.00 mtrs box cell Months
from RD 0/00 to 0/010.80)
6 C/O Path over existing Nallah in ward no. 3 in Gram 494294 9900 | Two 350 Class-D
Panchayat Ajnouli. (SH:- C/O 3.00 X 3.00 mtrs box cell Months
from RD 0/010.80 to 0/021.60)
7 C/ o road from Rain shelter tovill.Gehra Kothi via Baba 176964 3600 | Two 350 Class-D
Garib Nath Temple km0/0 to 9/920 (SH:- P/L 900mm dia Months
& 300 mm dia hume pipe culvert at various RD in km.
5/285 to 6/920).

not be entertained.

SPECIAL CONDITION:-
1.

2.

received without earnest money

shall summarily be rejected.

The Earnest money in the shape of National Saving certificate/Time deposit/Saving account of any post office or FDR
of Nationalised Bank duly pledged in the name of undersigned must be accompanied with each tender. The conditional
tender and tender not accompanying the earnest money in the proper mode of deposit will summarily be rejected.

The Tender documents to be sent should have invariably be waxed in sealed cover and in failure of that those will

The Copy of valid enlistment, GST Registration No., Income Tax PAN No & EPF No. must be attached with application.

The tender form will be issued to those contractors who have relevant machinery and equipment, the list of which
may be attached with their applications.(The proof of ownership of machinery/legal tie up arrangement).

The tender form will not be issued to those contractors who have already two works in hand.The earnest money for
the above work should be submitted with the application for the purchase of the tender forms. The application

The conditional/ambiguous/telegraphic tenders or tender by fax shall not entertained/considered in any case.

HIM SUCHANA AVAM JAN SAMPARK

Executive Engineer

Formerly Indian Rare Earths Limited

( WA T T SUHT )
(A Government of India Undertaking)
CIN: U15100MH1950GOI008187 Website: www.irel.co.in
ISO 9001: 2015, ISO 14001: 2015 & ISO 45001: 2018 Company
wH2u/Ref: ADVT. No. 22-23/04 feisw 26.05.2022
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(4320) Ludhiana | | 4320) Ludhiana Bangana Division
RO No.: 1277/2022-2023 HPPWD Bangana.
- & "
et Tom Office of
srfofe (fe) e IREL (idio) Limited W Executive Engineer B&R Division HPPWD. Joginder Nagar

Himachal Pradesh Public Works Department, Mandi-175015
Phone & Fax No. 01908-222033 E-Mail:- ee-jog-hp@nic.in

¢-PROCUREMENT NOTICE
INVITATION FOR BIDS (ITB)

The Executive Engineer, B&R Division, HPPWD, Joginder Nagar on behalf of Governor of Himachal Pradesh
invited the online bids on item rate, in electronic tendering system, in 2 cover system for the under mentioned
work from the eligible and approved contractors/firms registered with HPPWD department:-

Sr. Name of Estimated | EMD | Costof | Eligible Class | Time

No. Work Cost Tender | of Contractor | Limit

1 2 3 4 5 6 7

1 | Construction of Govt. Degree College at Rs. Rs. Rs. Class “D” Three
Lad-Bharol District Mandi (H.P.) (Sub | 9,96,360/- | 19,900/-| 350/ months
Head: - Left out of entrance hall door, (90
stair hall glazing in aluminum work) days)
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REGD. No. IBBI/IPA-001/IP-P02127/2020-2021/13322

(R.No. 1235/2022-2023)
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B&R Division HP PWD, Joginder Nagar

on behalf of Governor of Himachal Pradesh

Availability of Bid Documents and mode of submission:- The bid document is available
online and bid should be submitted online on website htt://hptenders.gov.in. The bidder

would be required to register in the website which is free of cost. For submission of the bids,
the bidder is required to have Digital Signature Certificate (DSC) from one of the authorized
Certifying Authorities (CA) “Aspiring bid-ders who have not obtained the user ID and
password for participating in e-tendering in HPPWD may obtain the same from the website:
htt://hptenders.gov.in. Digital signature is mandatory to participate in the e-tendering Bidders
already possessing the digital signature issued from authorized CAs can use the same in this

Document Download Start and end date:- 27-05-2022 10:00 Hrs upto 04-06-2022

Bid Submission start and end date:- 27-05-2022 10:00 Hrs upto 04-06-2022 17:00 Hrs
Physical submission of EMD and cost of tender document on or before the time and date

Date of Technical Bid opening will be 06-06-2022 11:30 Hrs.
bid opening and financial bid opening will follow on accordingly.

Tender Details:- The tender documents shall be uploaded online in 2 cover.

i) Cover 1:- Shall contain scanned copies of all “Technical Documents/Eligibility

ii) Cover 2:- Shall contain “BOQ/Financial Bids” where contractor will quote his offer for

Submission of Original Documents:- The bidders are required to submit (a) original demand
draft towards the cost of bid document and (b) Original bid security / Earnest Money
Deposited (EMD) and other technical Documents in O/O the Executive Engineer, B&R
Division HP.PWD. Joginder Nagar District Mandi (H.P) on or before the time and date of
submission of bids failing which the bids shall be declared non-responsive. No physical
documents will be accepted after the closing date & time of submission of bids.

Bid Opening Detail:- The bids shall be opened on 06-06-2022 11:30 Hrs. in the office of
Executive Engineer B&R Division HP.PWD. Joginder Nagar District Mandi (H.P) by the
authorized officer in their interest the tenderer are advised to be present along with original
documents as the specified in Key dates at Sr. No. 4. If the office happens to be closed on the
date of opening of the bids as specified, the bids will be opened on the next working day at

The bids for the work shall remain valid for acceptance for a period not less than 120 days

Other details can be seen in the bidding documents. The officer inviting tender shall not be
held liable for any delay due to system failure beyond its control. Even though the system will
attempt to notify the bidders of any bid updates, the employer shall not be liable for any
information not received by the bidder. It is the bidder’s responsibility to verify the website

In addition to instructions for use of standard form in bidding documents the bidder should

Total annual volume of Civil Engineering construction work executed and payment received
in the last five year proceeding this year duly verified by the Chartered Accountant

Evaluation of technical

Executive Engineer,
District Mandi (HP)
Ph. 01908-222033

CcMm



